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dealings with the said property will be subject o the first charge of the Cermpany for Loan aimount PRIVATE 47 June 2026 of
Rs.28,62 116/ (Rupees “mm_E m’ER “ M LIMITED, f auction notice, which thereafter shall cease to exist
Treenty-Eight Lakh Sty-Two SPINDLE TAPER 10000RPM St Date And Amount Of Demand
Wame o BoroweriCo-Borrawer] | Demand Kale daied | et Theusand Thvee Hundred et Rinids iy % o T’M‘w%m_
mount S i unil Kumar /0 Raj Singh (Borrower)
Oraimaior/Len Mo, 80d Aount (1R5) | possssion AR 3 - oo Dot S;:l[\'ll Jamar C-Boronr) R 3881884 608.86533-

o . Anil S/0 Raj Singh (Guarantor) All Above al Aggregate Amount Of
LAN: SMEAGRO10006060 17.04.2025 & esiding- 356, Alawalpur, Chutmalpur, Haridwar, Ra 1095333 (Rupees fen
Borrower: Sachin Sharma Rs.16,74,076)- (Rupees [ s erslun g vamkc e S G R rows Guancir T b Lies T . el ‘{,‘.;7:!5’&‘:;{.’;6%,.2'53 ;l-HRao‘;kpeae' s Cho | Liks By f:'»éi;@"“
Co-Barrower/Security Provider: Sixteen Lakhs Seventy- 18083028 lumoNa 5 isnotpaid, oan Nos- LXR0002923-740028616 & 08-June-26 + Further Interest
Asha Devl Sharma Four Thousand And . i v clumnNo.3. Please, XRO004224-250044845 ‘And Other Charges From The
Co-Borrower: NitinSharma Seventy-Six Only) a5 on i i i i Lidagai 3 Loan Agreement ate: 10-Sep. 2023 8 20-Nov 2024 Date 09-June-2026.

3 3 - i ped aan Ami Rs. Sanction Amount Of s,
Co-Borrower: Mukesh Chand Sharma 17/04/2025 plus future X _ halaw. But Disbursed Amount of 3,57, 5001+ m s 80,000/~
Addres Ihagwat| Bagh, Faudary Nagar, | interest, penal [nterest, i scription \gage Proj Residential Plot Having Area 735 Sg. Feet |.e 63.308 Sg.
il | e sl bl o | (RIS (T R
Desaription of Secured Assel (Immovable Properly): “Plof Lond Measiring Area | - [Place: GHAZIABAD, UTTARPRADESH Mahindra and Mahindra Fm"m‘ Services Ltd. Viest. 15 Ft Wice Rasta, North- Selle Property South Bag Kirat Chouhan And Having Plot Area
557350, -~ Naraich, .s’uom Sa Fest L4720 1. s, bt Of Kimsra No. 341, Siusled 4 Vilage - Alawalpur,
Tehsil - Etmadpur, And Distrit - Agra Utiar Pradesh Alang With 100% Lindividad, e e D B et OF ey S, ot 18 e e
Indwvisible And Impartivie Ownership Rights/Shares In The Said Plot OF Land, 2 | 1. Sandip Kumar S/0 Ra) Kumar (Borrower) 08-June-2026
Togesther With Al Rights, Easements, Privilges, Appurtenaces Whatsoever  Meenu W/o Sandp mmﬁ?ﬂm& R e 157021
Belonging To Or Enjoyed Tharewih Or Appurtenant Thereol, With ixures, itings e A eoa ol Kamour |, 1 2000 s sovsmoen
Electrical & Amp, Sanitary Filtings And Necessary Amenities™, alan, Dheradhun, Uttarakh: a 1d-248197 k:lmmkﬁﬂnnulnndhn
Boundaries and dimension of the properly are as under- As Per Title Nn"“S-lXVKN‘"m ZWNSHH Hundred Fifty Four Only) as on
Documents:-North - Plot Of Devendra Kumar Sharma, South - Plot Of Other, East - L::nkr‘?rg;s 2‘nm M 1.-2025 & 30-Apr-2025 '12.1‘7*..1..’.%?..’;"&?‘.!‘.‘.‘#&1‘
Plot Of Basantial, West - 25" Wide Road. As Per Actual/Technical Valution Loan Ar um 14,00,000/-+ Rs. 2,50,000/- Date 09-June-2026.
Report:- North - Plot OF Devenrda Kumar Sharma, South - Praperty OF Uday K" nw‘_!nﬂ E Description Of Morigage Property:- Property Bearing Khaton/Knata No. 165 ( As Per Fasl
Agarwal, East- Othiar's House, West-27' Wida Year 1422-14; 7) Khasra. M.oﬁ 9Isbxm Area 75.56 Sq. Mtrs., Situated Aanuza Rampur Kalan,

3 ] o Vikasiagar,

Data - 18.06.2026 - ; . EcstLand Of Kasim,West Land Of o Jahan,North-Oner Lar, Sout-Foat 20 Fect e
Place : Agra (Uttar Pradesh) e l‘é‘;’f’ﬂ:ﬂg:ﬁm S EENANGIALEXPRESS ‘Authorized Officer, M. Gauray Tripathi Mobie- 5650055701

Place: Gurugram UMMEED HOUSING FINANCE PVT. LTD.

.. . P .. . epaper.linancialexpleﬁlmn‘. . New Delhi P .. .
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ANNOUNCEMENT TO THE SHAREHOLDERS OF

OXFORD INDUSTRIES LIMITED

("OXFORD

(Corporate Iden
Registered Office: 13 Al

"TARGET COMPAN

ied by Navigant C¢ dy

17112MH1980PLC023572)

Limited, on befal of Sarq Kumar Choudhury (ereinater referred
1o as the *Acquirer®) for the acquisiion up to 15,45.271 Equity Shares of Rs. 10)- each representing 26.00% of th fotal equity and
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('DPS") and the ('PA") made by the A din

Acquirer has completed the dispatch of the PhysicalLetter of Offer on 0th June, 2026

Jansatta - Hindi Daily al editions); Pratahiaal - Marathi Daily 1Mumba\ edion) on 1ith June, 2026.

glish Daly (al editons):

were not registered with Target Company p 1o regulation 18(2) ofthe Securil

Acquisition of Shares and Takewsrs} ngulanons 2011, as amended ("SEBI (SAST) Regulations”)
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Kavigant

Tel No. +91 22 4120 4837 / 4973 5078 | Email id:

NAVIGANT CORPORATE ADVISORS LIMITED
804, Meadows, Sahar Plaza Complex, J B Nagar Andheri Kurla Road, Andheri East, Mumbai - 400059,
| Websi

ite:

Place: Mumbai
Date : June 18, 2026

‘SEBI Registration No: INM000012243 | Contact person: Mr. Sarthak Vijani
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3. Shareholders who have not received the Letter of Offer can tender the shares in accordance with procedure described in clause
8.15 on 25 of Letter of Offer, which is reproduced as below: _ (% @ )
Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer: = R
L3 wan fd T an
Persons who have acquired equily shares but whose names do ot appear n the egister of members of the Target Company on the ferrat T
Identified date, or those who have not received the Letter of offer, may also participate in this Offer. A shareholder may participate in ol ANl et | oo | ot
the Offer broker and tender Offer as per inthis Letter of Offer .
or in the Form of Acceptance-cum-Acknowledgement. The Letter of Offer along with Form of Acceptance-cum-Acknowledgement will 1 | ot & F@ o (Fee) T FAAEE] WY | sE aram 18,388 e [E3 ] i
be dispatched to al the eligible sharehoiders of the Target Company as on the Identified date. In case of non-receipt of the. Lel(er of | ot 7 fe e (A (TR, Saed ae e SR aE A )
Offer, such ligibl sharehokdrs of the Target Company may download the same from the SEBI
‘website (www.bseindia.com) or Merchant Banker website (www.navigantcorp.com) or oblain a my ol the same from the Reg;slrar to 3| o i g P T (3T (SR A T T o )
the Offer on providing sutable documentary evidence of holding ofthe Equity shares of the Target Company. Afernatively i case of N
on-receiptof the Lefler of Offer, shareholders holding shares may participate n the Offer by providing their appication n piain paper T e o 5 P T (o) (e e e
g by - ”"“1"" name, addres v of shares "7“’-”‘””":“'""2“ DP name, D{P:‘D"“'“bze“ ":e'fdbe’ ) 143,381 1z | (resry | (ezea) anz | poaarm | wmmz | @ | pocss
of shares tendered and olher relevant documents such as physical share certicales and Form SH-4 in case of shares being held in = -
physicalform. Such Sharehoiders that their order is enter tobe made avaiable by the BSE 5 :j'(:z ﬁ;‘?&;ﬂ Tarefls B W/(8R) (3% ) TR &7 S fPe | sigzoiei | oo | mem | oo |imsaen | wam
belore thedosure o e Ofer T TE | T T | TEM | AW | hEw | me| Am | iAm
Capitaized terms used n this announcement, but not defined, shal have the same meaning assigned 10 them in the PA, DPS T T R (R T o S e T
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